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FCT F! FIfww AT 1 wFT A1EE A
wifs Sa* Qeife 9% FEwEey v
frsist 7 wrarTede wex WAt £ 1 47 gAw
A A B g ¥ 1wy e
T E AT Agew. ¥ qw fewarm
o & % EF @ o9 & it
o fevomen weg a1 T dw
dff sTawdde e AT, TH AT

MR. CHAIRMAN: There is no use
proceeding with this argument because
I cannot do anything in the matter.
The notice was disallowed by the
Speaker and he will have to take it
up with the Speaker. It cannot be
decided on a point of order.
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Mifawaa: & s g 5
amq fraw 65 T@ & A1 SfF AT 7
fAm R EfFrag @ o fee 7 Ik
F AT wH 7 fagas 51w w7 A

wAfa €1

MR. CHAIRMAN: Of course, it
wil] be conveyed to the Speaker be-
cause it is already on record.

15.38 hrs.

CONSTITUTION (AMENDMENT)
BILL—contd,

(Amendment of articles 4, 80, etc.)
by Shri Shiva Chandra Jha

MR. CHAIRMAN: Further consi-
deration of the following motion mov-
ed by Shri Shiva Chandra Jha on the
Bth August, 1969:

“That the Bill further to amend
‘the Constitution of India be taken
into consideration™.

Total time sallotted is one hour of
which he has already taken 25
minutes.

AUGUST 22, 1969
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it fr aw (wgE) o oax

T {HT RS | AFAAT FT A F
oy 7 Z faar &0 gaw oY dev 22
st 7Y 717 31 7% fo oo w5
=T |

74 fadars:  #5 77 2 i wsg o
¥ qrgeem §  wiae 97 fofasenm a7
S WA TEHT Z IHFT A T@ FT gY
T AT Ffge et & wg = A
fefwsefer &1 GaT e o fean
&1 FUAL FY " G2 Fw0 A asw
TuT #F aarae # w1 Afear E, 3 3¢
gir | 7% a19 97 FeLEgnz gavaEr
W T q¥ agq F1 T 41 A1 GTRAT
Fo o WIE HIT &rx 14 fooy 7 FI6Y
soFl AafARa A1 A aTmEd F
HIATT 9T TF AAT H AATTEAT FA
T HIT FT | ‘ifl"i’ﬂ"’;w“‘oa"‘rgyrrgﬁ
ﬁﬂ@rfﬁ-i@rﬁ'{(nmhﬁq
I H7 A1 A1 a3 771 @1 f& 3 fAg
wE ) Afer G wfar @ afra
FEEEGAE FHE F1 S e o
ag &ro o FoATAT J IW AT AT
IR F71 & wsgt #1 wvHenm
ufeaz 2 fF g &a1 ®9 T ) Tt
1 AG ] H FATAT Z | WA SEET
dgen AEN g1 qrar 3, gHfA et
F AuTEl fem avg & T AW
g W FEE § gd Ag T
afrgm Fiedegns wad F1 e &
# 97 FT W FT AT § -

Volume III, page 408:

“The Committee did not go
into the details of the revised
scheme of allocation of seats in
the Council of States prepared by
office, as owing to mergers of
various types the position of the
Indian States is still unsettled.
They were of the view that it was
advisable to postpone considera-
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tion of the detailed allocation of
seats to a later date. The Com-
mittee while reiterating their pre-
Vvioug decision that the represen-
tation of units in the Council of
States shall be on the scale of
one representative for every mil-
lion of the population upto five
million of the population plus one
representative for every addi-
tional two millions of the popu-
lation thereof considered it un-
necessary to adhere to the other
decision that the maximum num-
ber of representatives from any
one unit shall be limited to 25.
It was found that only two
States, namely, Madras and Uttar
Pradesh would be affected by the
imposition of such a limijtation
and that abrogation of this limit
while securing uniformity would
involve an increase of seven seats
in the total number of seats
which would be well within the
overall maximum of 250 ...."

15.24 hrs,
[SHRI M. B. RANA in the Chair]

7z Afqaq Fiedany a2 1 fois
2 famw o @1 F weATET oF e
T AT T H3 F 65 £, 98 W Suw
&, #ft SEISEA W, W19 379 99 qE
EfF A awdiw ¥ w0 A A
wE otz Far a4t AT gg A 1 A -
| St 7 foi afrm s
FHET Y 4w F1 A< F fr G5 Tt
& fawior &1 &t wroem € 99 9T et
QR ® § dw@er AGr g1 AT gEifay
FHE! THF AEEIAT § AR TS W Y-
¥ F WA 9 AT #1 oA
FEH T | A W qg AT FEEge
# aré wf )

fee maaw wgEw, o & &
AFATEANT FHTT 1956 #1 fEE
9t gEy Harfas FERIRT A

SRAVANA 31, 1891 (SAKA)
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U AqTaT S 394 H1E A § 7w
g %a & {7 o 30w o1 Oz
I DET g &1 F faar m A I
f AATIR TS AT H WA 99 | 4
aftfeafs s wwre =41 911 59 Zway
ag @ & f¥ gfmar § «7r #er 0
T F oAEE 9% JHERAT 2
wifwr, wfaan, fEeawEs 61
Hrfaa afraw 7 = ST ¥ Ag )
i WS aEd F oA 9%
et g8 Iwd w A Geifwe
97T #T W 92 AT 9@ AT | AEEE
F1 g 2 fr Sedfoee dog ezl 7
2AE | 39U gw a3 a1 3aa fw At
7 e o fae z_a, afes g dom &t
AYEITE F4T ¥ fa€ aars vl § Ffe.
FEHT UF AV FIFEL ZAT 18T |
a1 AT FLFET HIT T €Y A F
faq st awad & smare o7 qaTsEt
& adt 1 sifon oF wed A At
& F AR 71 CF 9T a9 & A
T O w1 oSaR $eE ¥ fAw
#T F1 FEEgT TOad F ATH
9T AT | FET AT WiE A1 g wafaar
ot Z o fazes T Of1
w9 gaw gz & f5 odfwd ww
¥ g¢@ waddz @ P A
o arfadt 2 5 awat 3 91T
W FidEgdz € A fF § wAE
ARZTAT T QrIF A Y | 36 F H3T
NBAT T Y afafed & Tdut §
iR ST § sarar wwa w §, gafag
¥ 3§ 97 7@ WIE | §7 uF WicFa
& Juw U # g% s fas faar
& oY warfoe €1 99 € 1 STHET R
merifrrifrafewmmaine ® fag
arfadt & I siedlgquz w8 1
Wa2w quadl F wETC 9T &
HIR §ET 7ETR 9% =t oo Ty WA
FH arq fz sicdeqme & svage

FTAEAR 78 & f& zwuerw
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wgFaL M 9z fewe sem A &

Y 224 £t g F fag e dar

arfgg ag dafz & agdw 16 WX E:
“From this has resulted a de-

parture from the strict federal
principal of several points:”

AR gt gx 7o feraga 2

“Such being the composition of
the upper Chamber in our Con-
stitution, the federal safeguard
against the interests of the lesser
states being overriden by the
interests of the larger or more
populated states is absent under
our Constitution.”

fezgzdt B2 udf= nxide & faq
1 £2za F WAZa Her wfw az
ZATT FTi@ Hamd § GHe 2 | U
ST STodlo Ty F FFAT4 2 | A
qa1= az 2 fr gfqar & @7 | awiq
¥ feara & qrer Fgegoara § o ofefrafy
or€, gw qrAT & 5 grardy & 4vg gATL
aw ¥ fafas wrri & doatragr 2
JATAT FY FHEAT 9T AT ARHGE E
FLHTT HT AT F¥ T3 F wra qdy
afefeafg seomr g€ 2 1 et am &
ARArasa g | fagred afgAredfen
W E | AR wwen w g g g
ATHIT /T A1 7| g F02 a0 §
o f& JAMAT F A0T TT FUE F
IAFTFUIE T G 54737 AW F T AREATH|
FT G AGT ZH1 A1 5V Fg A% &
i ag W1 387 TEaT HEEATT AGY FLA
S FFmATH A gA £ 7 A1 g TN
F &g ¥ 1 Avwaadr £ g4 & {9
7z = 2 fF gw auadt F1 aEar £
HATA F A7 SAHT WA ST
T U FATH T F AETILET
Tt FTIAZTA Z 7 TIATA & ATHTL
or §1 TAg W} mews  WEEd,
i To o & 14 TIT T AW A
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oz wforgr st aow &1 o forgger
H gg o &, 7 e famr & frgw
% forgge #1 get faar w7 | 7o Yo
¥ 14 & femmwr 2w ¥ 2, wfrged,
faq ¥, A ACHECF 1 ATV
Y WA aw & fw § w6, gf
OO F 1 F &, T fAg a8 I
7 YT & TIAEWT FT LT & HATL
9% 9% & W F% 71 g¢ U AR
gfram #0=8 & ArT ArT Weieefes
AR TS AWI K 9 | Q| FA
¥ ®@za ar afme el
1 fasrdT 22 & Usw € IAF 88
waefear g1 ATGH Hw 12 gHEE
F ArfaAT i, T9 IFTT 7 100 7T
o5 @9r ¥ | Re ==l 50
qedz ¥ ST FH 1 ATOAT A/ OF

C FOFORIAEATTE YAWH | AHIEATE

LT AT F ZIcTh0or & ot ag At
grarar 2 fr gr anad FIAEAT AT o
T2 w5t & arg § HAT 9T § w77
argan g v fgrgeara # 91 de |
& 3o 9A A AT H ¥ FW g
Wt afdfeafaat fegera & & 91 Az
FUA FY wrEATT §, SART AT AT
gu, Tl £ ard oY & g a1
@ 30 OF A qEar g, afz W
FAIETE WIT S F1H AR A
a1 AMgH F AT g AT HFAH A
FH FNAT AWK ARG E IR
T AT TG | AT ATT F RJIGTE 9T
o7 e e A7 afrae & Rl A
FgEq 7ISg WAT & (AT ATE | IEE
FErady g1 IO W AT AT "= 9
F9 g A | qE AT qATET T
& faq afagm § miewd 4 7R
go (&) Far A1a fazaa &1 ge1d &1
3T @aig & /T & qveATE Feal
o AT T4 fada% &1 " FT |
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SHERl BEDABRATA BARUA (xa-
liabor); Mr, Chairman, this Bill 15 a
guod one, because although the mover
nas ialkea about the guestion of ex-
penses, 1t really involves much more
than that. If India has to be a fede-
ration, then iiL must be a true fede-
ration and not domination of small
States by big States. No federation
can remain for all times to come,
secessionist movements are bound to
come, il the small States are bound
together and they are always Jdami-
nated by the big States, which-always
look only to their own interesis. I
do not mind whether it is a good
federation or a bad federation, but if
Indian unity has to be maintained, if
India has to remain as one, then it
must be a true federation. And no
irue federation can exist where the
federa! units are not considered enual
in al}] respects and where ther> are
big States and small States.

321

We have to discuss the Centre-
State relations in this context. The
present-day discussion of the Centre-
State relations is a complete misre-
presentation of tne actual position.
The real qucstion is how to protect
the Centre against the invasion of a
combination of States, If the Centre
cannot be protected against the inva-
sion by a combination of States, ruled
by the opposition or any other party,
then I think the smaller States would
be enslaved by that combination of
States. When leaders of big States go
to the ratholes of their own and de-
cide on national issues, one feels se-
riously left out. These things are al-
lowed to happen berause our federal
structure is absolutely false.

America is a good example of a
federation. Senate is the most power-
ful body there and in that body all
the States. whether big or small,
powerful or weak, have equal repre-

sentation. That was the guarantee,
civilised promise given to the
vnits by the Centre in the

United States that you would be
equal. vou would be considered equal.
you will not be dominated by any
other State, because it is real partici-
pation in the citizenship of a nation.

1960 (Ai) LS—I1

. understand it.

1891 (SAKA) Constitution
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Here we come up against the gues-
tion of breaking up of big States, The
urgument whicn 15 generally given
in favour of break up is this. When
Manipur and Himachal Pradesh could
remuin separate States, why not
Telengana® The reason why it is
opposed is that Telengana means
break up of a big State and break
up of Stute autonomy also. The lin-
guistic principle, which has baen
considered a great principle, is very
meaningless, extremely meaningless.
Mr. Sally Harrison has described the
linguistic principle in one of his
books. He has stated that if Indian
unity is going to be endangered, it
is going to be endangered by the
E‘hauvinism of language fanatics,

When some people in Andhra want-
ed to break it, instead of welcoming
it, we have given them bullets. This
is the state of affairs which we are
witnessing in our country. I do not
I can only imagine
the motive behind it, which is quite
simple, The Centre has been ruled
all along by those people who manage
the big States. Therefore, they are
not going to allow the big States to
be broken up. At the same time,
they want to pulverise the small
States.

Therefore, from this point of view,
this is a constructive suggestion. Un-
less we do something about it, the
way things are happening in India,
democrasy cannot survive here, be-
cause India js not particularly suited
to democracy. So far as temperament
is concerned, it is dominated by caste,
narrowness, regionalism, pettiness and
50 on. Unless we are able to see
that the big States and small States
participate in the national citizen-
ship, we cannot maintain our unity.
Now people get into the rathole of
their State before deciding whether
they have to eat rice or chapathi.
This is the situation which we have
to face today. Unless we are able to
equalise big and small States. or alter-
natively break up the big States our
unitv cannot be maintained. Those
of us who have some common-sense,
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somg intelligence, they will not tole-
rate thig disparity between States
and will demand some posilive steps
to be taken for equality of States.

So, 1 support this Bill and I would
not only say that there should be
equal representation but that some
way should be found -ut to break up
the bigger States and have States
with 30 or 40 lakhs of people. They
will not have the same political strue-
ture; they may have lesser number
of ministers with lesser salaries and
they can legislate. We can have small
States without more expenditure, But
oncz the linguistic oprinciple breaks
down =nd we have small States, India
will not be a lsser. [ will esll upon
the narties a'so ‘o go in for that. I
do not know how the Communist
Party will think., In 1920 Sialin
wrote about the principle of nation-
alities in India and from that time
they continue to support linguistic
states. I think, it is an about 40-year
old ideslogical exercise, They should
also go in for smaller States,

it fao wo wzw (wiar) - garfy
wiEy, & A qeem o for s
A1 F dfgam dwiew fagaw a1 5o
FCATE | AR AEem A9 fadas
& grarg § qga A A9 54 §, T@T AT
IR FiEdEaeE gavaer #1 fear
#7924 # fagrar | 39F Fa9 F7T a9
g e fr arm & 72 Twow AR ©F
T wa & uF 0 fosmem srfaa
AT F2aq #§ AT AT 9T 59 qvard
# s®ER wwiEr o mrefaar an
gaar Wt faam o wamfy wEew, &
Ig & et g fF g2 ama & frgeara
&1 sl oy a2 fear 7 der-de
FAT a4l wEvaw ¥ gE 9 IAT
IW FHT AT AT 2, fagrw v awn
HEA TITT Y WY &, T JART H{e
MR T ¥ faEw fodeww 2 faa
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O e DO 4 S B~ ) B 2
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L ATE AT 2T AT R HHT g
EURECIEUE IECEAEL (R K ok o g
& fegam &1 fonasns fe
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S@ fF a7 @ A T § A
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FATE | Az AEA ATT 159 & | F4
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oft fiFTe wrer AR (Fa=teme):
e wERy A d sar Femee
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& WY 9% Fgt e @ @i wm-
HEST FT 2ATT TR 1 A1 qqfH 5w ¢
& ag it /9T gRIT | WS BT F WL
a1 0% # | & 3 a1y F7 fafeew =
¥ weT g oo 3w § 72 ueal
qoig ¥ BT TSAT FT aFA% &1 G & |
o W HAT  TAHET I HETH O
A1 7% AT A7 a9E ¥ B wey
sifmaww #1 feafs & o o § #ie
IAHY 219 - FAH FITALME | TR
fF wror s & fawrw # omar 2
¥ wrar g fF gww wRw w=w freer
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OF TIT TS g gY AT SEAT T
gt & afer ez iy & arrar g frafz
& Tog gWT § BIZ TSI &I 3T T
& wure sfafafae & &1 97 97 9=-
HET FT AT FT F1E AT AGT TIT |
gHq Wi WY 9% Ui &
s fear fawer Feam dior &
7w W@ ¢ &) O feafa ¥ wry A F
SR 7 T e, fa ol st aing
afer g7 w2w W& fagre & ot @
BT T & e TH AG A IGH
gy et feafa q31 2 7@ Fu 3w 3 w9
cr@rofase g, F & T er @
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wHT | A AH 2, TAR GAIA S
/A T ArT 1 " § R 8 8R
et & fmior & wferd gy wfeq
g Ffearé avft grit 57 =3t 9 w9
s faum awd, gERa w
F guegTe @ g afe g S
g fr 2w ¥ gufem it aw FomT
qifeiiz 22, oF Ter AT @ AR A
W FI, SEY AAGr FT WEAC Y, AT
d1 50 ZFS1 ¥ W A A A AW
IW FT R AFAE AL 0T AEA
yEwEA W I 41 2 5 &
T #1 g7 #3 1 afe ag e wear ar
e, fadw, e gET WEW AR
fagre &7 Fuegd AW WA Ay
w1 forsi2m &7 W off ar & faw
¥ 2 g% g6 qgr WA & fF e
T # TAAT ANTAT &7 a0 fear @y
afew & sroe wear § e g ot awrer
T T ER e i ford S
o sreT @9 FT faur a9 mfaw-
T G wfawfoa ® I € 1 98 g
2 ¥ W ¥ o aga W e
g\ Teg 9T ¥ T SEEAr F71 &
W A S AT & I ar = 5
& sfFw o & A1 97w @ WY Y
T F =9 F, weft ey w9 ¥ fawem
# fau gart s oA 2 Ed ol
oF FHE TAY A @E A T GAg
TagEd oA F0 ¥ far s
fre? gu wsal #1 a=fasier aaq &
¥ fad gam 21 9= @ o6 Afafy
F1 frrfor F6 &Y 997 971 1 AW
g ff @y Faw g8 @r & fad
:3ud S fag a1 F6 -AwEaTEt
affat & foar & 7 & WA
e fredt gf owar & ¥ R W@
wRiF §WH W ¥ A §
fr omex @@ dvew &1 W faan

SHRI G. VISWANATHAN (Wan-
diwash): The Constitution (Amend-
ment) Bill which is before the House
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seeks to reconstituie the Rajya Sabha.
In our Constitution the Rajya Sabha
is known as the Council of States. It
means that the Upper House will re-
preseni the States and not the popu-
lation, Equality of States in the
Upper House is the sine quo non of
federalism. But nobedy has so far
been able to prove that our Consti-
tution is federal, and no Constitutional
expert has been able to prove that it
is unitary. Just like our neutral
policy our Constitution also is neu-
tral between unitary and a federal
state. Hence constitutional experts
and pundits call it quasi-federzl. In
a quasi-federal State we are neither
in a unitary State nor in a federal
State. We are not decided on the
principle whether equality should be
given to all the States in the Rajya
Sabha or the Council of States. As
a Party, the DMK agrees with the
principle of this Bill because we stand
for a true federal State. In a federal
State all States should be treated
equally. But in this set up, in a
quasi-federal state, I doubt how far
it would be useful if all the States
are equally represented. But at the
same time, since this Bill has been
brought forth here, it is better that
it should be referred to a Committee
so that it can go into the matter ful-
ly and even the States’ opinion can
be obtained by the Committee.
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Previou: speakers pointed out that
in the United States of America in
the Senate all the States are given
equal representation, Hawaii has 2
representatives, so also the biggest
State of New York. But it is diffe-
ent here. We have difference from
1 to 34 UP has 34 Members in the
Rajya Sabha but Tripura and Pon-
dicherry have one only. For exam-
ple Ierala has only 9 members.
Haryana has even less than that—
only 5 members whereas UP has 34,
Maharashtra—19 and so on and so
forth. Tamilnad has only 18, We are
fourth of fifth in the rank. To have
a federal State it is better to give
equal status for all the States. But,
at the same time. whether all the
States and the Union Territories
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should have equal status is a moot
point., It is a debatable point and
the Committee can go into the mat-
ter whether Union Territories ana
States should be given egual repre-
sentation or the Union Territories may
be given fixed seats and the States
can be given fixed seats and the
opinion of the States and the Union
Territorieg can be obtained. At the
same time, not only this, this must
be a first step to make the Constitu-
tion a federal one, As a Party our
objective is to have a true federal
State and this must be the first step
and there are many other steps to
make our Constitution a federal one.
Just as in the United States, the
States must be given more powers.
In USA the State Governors are
elected and I do not know how far
it wil] be effective or useful in our
Constitution. Here the Chief Minis-
ters are elected. But these points
have to be considered. In principle
this Bill must be accepted by the
House, It is a first step to make the
Constitution a federal one. With this
conditional support. I finish my
speech, S

st Tt fog (dmas) @ AT
ngEy, EATY TST JET FT ATH AY
a5 a9 2, e et adt ag T
gATE IAAT IW AT FE AR 2 FEw
faq Af #Bar fF A/ I Fowr
wegE & wfwariz & e #r
ST Aree FEend €, a8 gAre o e
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T AW W A wE § Fr
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ara g1 AT @ 1 S Tga S aET g, W
#1% AW ¥ THaww g g a1 agl
ot ww &, =g GefEr a9 JEr
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g FW AMI & 1 Jo do & 80
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& g1 Tow g W1 I err T
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g2 wrw 4 =T A faeay 8, 31 T oH
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TREATAUAE 1T G 7 AR
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Y Hm g Ay (R
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SHRI S. KANDAPPAN (Mettur):
Mr. Chairman, Sir, I support this Bill,
but I would like to observe that this
s not going to materially affect the
present political structure and give
us a true federation in the real sense
oi tne term. But, as the previous
speakers have pointed out, as a be-
ginning, I think it would be a good
step, but substantially, I feel it is not
going to give any kind of satisfaction.
Even about the argument advanced
by Shri Randhir Singh, I doubt very
much. It is true that in the changed
circumstances, in the Rajya Sabha, it
is quite likely that in the near future,
the Opposition there will be in a ma-
jority and not the Congress. In that
context, even the aspect that he
thinks about may not materially affect
the change that may come about if
the Bill is accepted. Really, there
is not much except that it gives us
an opportunity to think about the
real concentration that it there in
Delhi.
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After freedom in this country, all
along, the concentration is being in-
creased, Nowhere in the past two
decades we ever thought of giving
more PoOwer or autonomy,lﬁnanoial
political or otherwise, to the States.
But in spite of that kind of trend,
what we find in this country is that
the States, small or big, indeed every
State is today demanding, and feel-
ing aggrieved that their needs are
not being properly looked after in-
cluding Uttar Pradesh, including de-
veloped States like Maharashtra, Gu-
jarat and West Bengal and so on. In-
deed every State feels that relative-
ly they are not developed, and what
they deserve from Delhi, they are
not getting. I remember once, when
in this Lok Sabha, some Members
advanceq an argument. from each
State. saving that their State was be-
ing neglected, the Home Minister
stood up and jocularly remarked, “I
wonder what is happening to the re-
sources and our revenue if all the
States in India are neglected” But
ctill. the fact of the matter is, the
feeling is there.
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What I would like to press upon
and urge upon the Government is to
think seriously over this issue. Un-
less we remove the feeling—whether
it is a fact or not is a different mat-
ter and I do not want to enter into
that argument at all, berause it may
or may not be true that some States
are neglected and some are not—we
cannot progress, because that feeling
is very much alive, If that kind of
development has been allowed to
take place in this country, there is
something readically wrong in our
political set-up. That is what I would
like to press upon the Government.

What I feel is, unless we remove
the feeling of grievance from a parti-
cular section or community or a lan-
guage group, that they are being ex-
ploited and some other group—whe-
ther it is Bihari, Rajasthan, Tamilians
or UP-ites or some other language
group—is living at their expense and
at their cost, it will become difficult.
That suspicion of grievance must be
removed from the mind of the people.
Unless that feeling is removed, we
cannot achieve real unity and a peace-
ful federal set-up in this country.
So, the need of the hour is more de-
volution of financial powers to the
State. In fact, this question was agi-
tating the mind of the government
also for the past few years, Many
Chief Ministers, including Congress
Chief Ministers have raised this issue
in the National Development Council.
1 do not know whether the govern-
ment will move in that direction. Cur
experience of the past being what it
is unless we do something to change
radically the set up that is at pre-
sent prevailing in this country, we
can never satisfy any region.

For example, what is the purpose
of having so many departments, dup-
licating the legitimate work that the
State is (loing, like community Jdeve-
lopment, educaton, health and so on.
They art superfluous departments in
the Centre and yet their establish-
ments are proliferating like anything
and a major portion of the revenue
is eaten away by the establishment
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itself without giving any benefit to
any section of the community at large.
These are moot points which govern-
ment should seriously consider and
come to some conclusions.
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Here I would like to point out one
thing. Some people talk highly and
say we are one, this country is one,
India ig a great nation and all that,
Sometimes 1 feel they protest too
much. if we are truly one, if every-
one in his heart of heart feels we are
all one, citizens of one great nation,
we need not protest so much, I have
a suspicion that in our heart of heart
what is uppermost is not the interest
of the country as a whole but the
interest of a particular region. His=
torically, culturally and in so many
other ways we have varied interests;
let us not hide it. But, we have to
make this country one big nation. Let
us accept that position. After accept-
ing that, we have to see how best to
remove the suspicion, dissatisfaction
that is there in the minds of various
sections of our people. So, we should
make an honest attempt in that dir-
ection.

When we suspect the patriotism of
some people it offends the integrity
and oneness of our country. We
should avoid it. On behalf of my
party I would say that we honestly
believe that every political party in
this country is patriotic; I am includ-
ing the Communist Party here speci-
fically because some people repeat
that they are not patriotic, their
loyalty extends beyond the territory
of this country, Their theories might
be different, they may be getting
guidance from great men who were
born in other countries; still, if we
go on bandying them and dubbing
them as unpatriotic, it iz not going
to help us.

In the same way, there is a feeling
of jingoism from the Hindi belt, Even
today they are saying that they are
the real patriots of this country and
those who do not know that language
are really suspect in their eyes. If
we really want to achieve integration
of this country then we should get
rid of this kind of feelings.
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We should remember that his-

torically this country is not one; geo-
graphically this country is not one; cul-
turally this country is not one. For
the past two decades we have been
making efforts to preserve and stren-
#then what was achieved by the Bri-
tish. It ic 2 thin political unity. We
are making every effort to see that this
country really becomes one nation. It
is a great and difficult task. So, let us

make honest efforts and go ahead,
learning from past failures. Let us
remember that those who demand

more rights for the States, they are as
much, if not more, for the integration
of the country,

o1 wo fao mywr  (Fafer )
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FT FwE fa, 7w gz 2 g o=
TEr §, T ¥ Ay ¥ fRr T e
wifamr g wiw aw qwar 2 f5
T e Fr AWz THE § 9T A7 W
e uEAl & faw aur gETerETT A
faam & uw w7 go ¥ fAzrar & @
T @9 w0 quds A =fan g

FTETT FRAA FAT A1 |
SHRI R. D. BHANDARE (Bombay
Central): Mr. Chairman, Sir, after
_ hearing the speeches made on this
small measure, I think, some of the
speakers or even the mover of the Bill
have not appreciated the historical and
geo-political conditions that prevailed

at the time of framing the Constitu-
tion.
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When we talk of the United States
of America, we must always remem-
ber that the conditions were totally
different there. There were different
sovereign States and, naturally, those
sovereign States wanted to come to-
gether to form the Union. There were
two trends of thought or rather iwo
camps based on two trends of thou-
ght. Ome school of thought wag based
on the complete and total rights of the
States and the other trend of thought
was based on more powers for the
Union. In the tussle over the Virgina
Plan vs. other plans, the Virgina plan
was accepted and they evolved what is
known as the Pennsylvania plan which
means, in simple language, the emer-
gence ang acceptance of the federal
principle. The federal principle, in
simple language, means coming to-
gether and yet remaining separate,
forming a Union on the basis of coope-
ration. This federal principle brought
in two types of equalities under the
Constitution of the United States of
America, the quality of the people and
the equality of the States.

So far as our eountry is con-erned.
those conditions were not present.
Here, in our country, we had what is
known as the British India and the
other as the Indian India. At that
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time, when the Constitution was about
to be framed, the primary question
was how to bring about unification of
the Indian people and of the Indian
States and the British India together.
When they thought of these things, the
founding fathers accepted one type of
equality only, that is, the equality of
the people, They did not accept the
other equality, the equality of the
States. The founding fathers accepted
the equality of the people as a princi-
ple and enshrined it in the Constitu-
tion in articles 325, 326 and 327. Our
founding fathers did not accept the
principle of the equality of States.
Therefore, we have come to this arran-
gement and accepted the arrangement
as it is under the Constitution.
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When we talk about the equality of
States. we have got to have smaller
States of, more or less, the same sizes.
I do not know whether the country,
the statesmen and the politicians, all
those who are in power and authority
both at the Centre and in the States,
are in a mood to have division of diffe-
rent States into smaller States so that
the equality of States’ representation
could be given on equa] footing to
different States. With the sizes of
different States as they exist, there
can be no equality of States at all
brought in the Council of States.
Therefore, we have got to see the
geo-political conditions prevailing in
the country. So, I oppose this mea-
sure.

There is one more point. The Coun-
cil of States, as it is constituted, gives
some representation to the minorities.
Now, if we accept the principle under-
lying the Bill, in what way, in what
manner and how could the represen-
tation to the minorities be given?

How could they be given represen-
tation if equal representation to diffe-
rent States is accepted?

With these words, T oppose this Bill.

SHRI UMANATH (Pudukkotitai):
The principle underlying the Bill,
namely, the equality of States, is a
welcome principle. But the guestiom
of inequality is inbuilt in our Consti-
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tution itself and the latest that we saw
was during the Presidential Election.
The MLAs—the elected people—of the
Union Territories are totally ba.red
from casting votes in the Presidential
Election; because they represent the
ordinary people there; but here the
Rajva Sabha members who are not
directly elected by the people hava pet
the right to and thkat too, carrying -
value of 576 wvotes. The repre-
sentatives of ordinary people are .ot
entitied to vote; so, the question of
inrequalitv is inbui’t in our Cons‘ita-
tion itself Now a  Constitution
Amendment Bill has been brouveht
here to remove that inequality. If wo
think that by this amendment of equal
reprosentntion to all  States in 1he
Pajya Sabha we can advance in the
direction of true federalism and 'a-
lanced development of various regions,
I should say that we are mistaken;
that purpose will not be served by this
amendmeont. This is my strong feni-
ing.
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I want to know what has the Rajya
Sabha, as it is constituted today, 1o e
with federalism. With regard to 1s
powers with regard to its present
position, it has nothing to do with
federalism as such; it has nothing to
do with regional development. The
powers of the Rajya Sabha are not re-
lated to them at all. First of all, the
Rajya Sabha must be abolished. That
is my proposition. Have a new budy
like the one that we have in the Soviat
Union, the House of Nationalities,
where equal representation is giver o
all, and with similar powers. Se:and-
ly, there must be maximum: regional
autonomy. Unless you fulfil thes= two
principles, the implementation of 1Lz
principle of equality, proposed by my
hon. friend, in the Rajya Sabha wuil
not help. Let us take the Rajya Sabha
as it is today and see what are its
powers. It hag no separate powers,
even the financial powers that we
have, they do not have. Why is the
Rajya Sabha there? It is said that we
must have some elders and al] that
I do not think that elders cannot stand
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for election, You are an elder you
stood for election, you got elected, you
got the confidence of the people. He
is alzo an elder. So, elders can as
well stand Jfor election, get elected and
come here. Why should we have a
Rajya Sabha just to accommodate e
clders who can stand for election nnd
comg here?

Then it is said that it is putting a
brake on hast legislative action. In
cur country that danger is not ‘hrre:
The real danger that we are facing is
of delay and not of hosie. What I
would like to submit is this. In the
ultimate analysis, this Rajya Saboi as
it is constituted today, where my friend
proposes 10 have egual rcpresentation,
after all is szid and done, is just a
bert’s for some defeated politicians. 3o,
my first point is that the Rajya Sabha
must be abolished. As I said, with
nroper powers to dea] with the gue«-
tion of federal problems, with proper
powers to deal with the question of
regional imbalance, with such impor-
tant and substantial powers, if we nave
a House where all the States wil! be
equally represented, then that wil! Le
something in the direction of what we
seek. to have.

Secondly, as [ was saying, there must
be maximum autonomy to the States.
Without that, this alone will not he
sufficient; it will not help. When [
say ‘maximum autonomy’, I mean that
the Central Government's powers must
be limited to external affairs, defence,
communications and like that; except-
ing these, all the other subjeets must
be given to the States. It must
be given to the States. So also
the guestion of devolution of fin-
ancial powers, If this is done, that is,
barring External Affairs, Defence and
Communications, if all other subjects
are given to the States, naturally their
financeg also will get adjusted. Then
the Central Government will be given
power to tax to the extent needed to
run the three Ministerieg of Defence,
External Affairs and Communications.
That alone need be done.
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THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON): Would you have a Law
Minister?

SHRI UMANATH: No Law Minis-
ter.
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So, what I am saying is that if this
is done, barring these three subjects,
all other subjects are iransferrzd 1o
the States, then the question of finan-
ce, only to the extant neces:zary, that
amount of taxing power need be therc
for *3e Contre and ‘all other powers,
even toaxetion power, must be Ieit tn
tie States so that they may be abie
to mobiliz: their resoirces. Unlesz we
abolish the Rajya Subha an< consiiti-
te a new House on the pattern of the
House of Nationzlities in the Soviet
Union representing  vorious  regjons
with equai representation, with powers
to deal with taese questions relating
to the [ederal aspect and regional de-
velopment and mazimum autonomy for
the Stote: merely giving equa! rep-
resentztion to the States will not sol o
the problem.

SHRI GOVINDA MENON: Mr.
Chairman, Sir, we have had a very
interesting discussion which I enjoyed
very much as a student of politicel
science. I would personally like to see
the state of affairs contemplated by
Mr. Jha coming into exstence. If a
giant State like UP and a pigmy State
like mine are to have equal represen-
tation, I would be very happy about
it. "

Sir, I do not want to go over the
very wide ground which has been
covered by friends like Shri Kanda-
ppan oy Shri Umanath. Not that I have
any disagreement with them. [ do
not also want to speak here abcut
States’ autonomy and about the re-
distribution of legislative and execu-
tive powers between the States and
the Centre. Greater power for the
States meang redistribution of subjects
in the seventh Schedule. I do not
want to dwell upon the dangers in-
volved in that matter also. If you
think about it. you will see that it will
lead to certain difficulties, Take fcr
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example income tax, If Mr. Umanaih’s
suggestiorn iz accepted, al] the income-
tax in India will at least for several
years to come be collected by the
States of Maharashtra and West Bengal
and the income of States like Assam,
Orissa, Kerala and Rajasthan, etc,
from income-tax will be very limited.
in a situation like this, our Constitu-
tion framers thought that income-tax
should be a Central subject and then
it should be distributed among various
States. Now that is regarding devolu-
tion. Thiz wil] apply to excise also.
Tris will apply to import and export
duties. India is a vast sub-continent
and conditions differ from region to
region and, therefore, probably it is
better for the weaker States to have
these powers vested in the Centre with
proper safeguards for fair distribution
of the revenues of the Centre.
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AN HOIN MEMBER:
fair distribution now?

Is there any

SHRI GOVINDA MENON: I szy
proper safeguards for fair disiribu-
tion. The Finance Commission, as
years go on, seem to distribute more
and more to the States than they used
to. The Second Finance Commission
was an improvement in that respect
over the first. The Third was an im-
provement over the second. The four-
th was an improvement on the third
and the report of the new Finance
Commission has come but it has not
been published. I do not want to
refer to it. I, therefore, would dwell
solely on the question of Article 80,
Article 4 and Schedule IV—which are
sought to be amended by Mr. Jha.

Mr. Bhandare in his speech touched
the real point. When the Constitution
was framed, these States were not
there. The Constitution-makers wan-
ted to make the Constitution, as if the
States mentioned in the Constitution
existed there. That is what happened.

Madras State was there. Where is
Madras State now? When the Con-
stitutiom was framed, Madras State
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was there: 3 years later, in 1953, it
was bifurcated into two. In 1956 {iere
was a major operatin in the body-
politic of India. States Reorganisa-
tion came ang the matter did not
stop there. The bilingual State of
Bombay was divided into Gujarat and
Maharashtra, Subsequently Punjab
and Harayana came into existence.

17 hrs.

Earlier today, in this House we
heard fervent appeals for the creation
of the State of Telengana. This was
not the situation which obtained in
America when the Constitution of the
United States was framed. And, we
here, try to follow the model -of the
American Federal Constitution..

Ag was ponited out by Shri Bhan-
dare, there existed, before the Con-
stituion was framed, 13 sovereign
States and they decided to federate.
Then the Constitution came into exis-
tence. And, at that time, in order to
allay certain fears in the minds of
the representatives of the various
States, it was provided that the Se-
nate shall have certain powers, pow-
ers much more than the Rajya Sabha
has got, that the Senate shall have
equal representation from the States
and in the House of Representatives,
the representation will be according
to the population.

Now, in our Constitution, when it
was framed, we thought the Rajya
Sabha is a House of Representatives

- of the States and therefore it is called
the Rajya Sabha. If you refer to
Article 80 you will see that the
Members of the Rajya Sabha are re-
ferred to as Representatives. If you
refer to Article 81 you will see that
the Members of the Lok Sabha are
referred to as Members.

That is, we wanted to have an
arrangement under which the Rajya
Sabha will be a House, representing
the various States, and the Lok Sabha,
the House of the People.
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As was pointed out by Mr. Uma-
nath, although this was the orignial
conception, the Rajya Sabha today
has become an ordinary Upper House
without any of the attributes which
you have in the Senate of the United
States‘ of America. It js an ordinary
Upper House. Let us face the facts.
They have no powers with respect to
Finance, and everwy legislation has to
go there, if an amendment js made,
it hag to come back. It iz like the
House of Lords i, the United King-
dom.

Now, ii ma: not be practicai at
thig time to acrept Shri Jha's sug-
gestion because, as I said, when the
Federation or when the Union came
into existence and the Constiution of
the Union was enacted, we adopted
unto curselves a Constitution creat-
ing the States, and referring to them
as if they existed all along.

Now, under the Cunstitution of the
Uniieq States, the Stales are always
permanent entities. You will see that
under the Ameriacn Constitution, no
new State can be created unless the
Congress of that State and the Con-
gress of the Federation alike decide
upon that matter. What is it that
we see here? By ordinary parliament-
ary legislation, not even by an am-
endment of the Constitution, you can
bring into existence a new State, des-
troy a State, change the name of a
State, take a portion from one State
and a portion from another to put
together and form a new State. With-
out meaning any disparagement to
any of the States, States about which
we are véry proud—we come from
different States—and wusing purely
constitutional or legal language, I
sa-+ that the States under the Indian
Constitution are creatures of parlia-
mentary legislation. The States of
America were entities which existed
before the Constitution was adopted.

First of all, what we should do in
India is to give a sort of permanency
to the States. That has not yet been
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done. New demands are coming, as we
saw earlier today. I used to feel some-
times that before we tinker with
these things, the first thing to do is to
repeal arts. 3 and 4 so that this de-
mand will not be there.
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For many reasons which have been
stated by friends, it will not be pos-
sible or practicable tp accept the
amendment suggested by Shri Jha.
Some attempt has been made to see
that big States do not get too big a
representation. A passage was read
ovut by Shri Jha that States with a
population of 5 millions and less will
have one representative per million
and if the population is above 5 mil-
lions, then the representation will be
at the rate of one per 2 million.

I think the population according to
the census of 1951 was taken into
account for this purpose. The formula
was an attempt to see that giant
states like UP do not get a high re-
presentation, It wil] be slightly re-
duced, and small States will have a
proportionately higher representation.
But I do not think it is a federal
principle. Before we attempt to adopt
a federal principle, it is first neces-
sary to have permanent entities of
States here. Then alone we can think
about these things.

Shri Umanath said that inequality
is in built in the Constitution. He
referred to the members of the legis-
lative bodies in Union Territories not
being allowed to vote in the presi-
dential election. I had occasion to look
intp that matter. These Territories are
sending representatives to the Lok
Sabha. The number of people a mem-
ber from a Union Territory in the
Lok Sabha represents is much less
than the number which the others re-
present.

SHRI UMANATH: The people may
be less, but they are voters.

SHR] GOVINDA MENON: They
are electors. In the matter of evalua-
tion of votes cast for electing the
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President, we look into the number

of people which the members repre-
sent,
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For example, there is a member in
this House representing the Laccadive
Islands near Kozhikode. I think the
number of voters he has will be
5,000 or 6,000. The number of voters
in my constituency, and probably in
Shri Umanath's, will be 6 or 7 lakhs.
But all the three voles are equal in
value to 576, the value given lo voles
of persons elected tg the Lok Sabha
from the States. For persons elected
from Union Territories, that compen-
sating element is there.

There are some Union Territories
where there are no legislative asseim-
blies. Out of 9 or 10, five or six alone
have legislative assemblies.

SHRI UMANATH: In Kerala or
Tamil Nadu both the M.L.A. and the
M.P. have votes—not so in the Union
Territories. )

SHRI GOVINDA MENON. As 1
explained, in some there are np as-
semblies. If you take inlo account the
votes which seven MLAs from my
parliamentary  constituency would
have cast in the legislature in my
State and what I would have cast
here and compare it with the votes
that Member elected to the Lok
Sabha from the Union Territories
would have cast, you will see there
is not much difference or inequality.
That is the real point. According to
our Constitution India is a Union of
States and when you elect a Presi-
dent for the Union, the representa-
tives of the States vole. But this is
a digression and I neced not more
about it. For the various reason given
by the hon. Members here [ request
Mr. Jha, having discussed the matter
and raised the idea, to leave it there
and withdraw the Bill.

Y fora = Wy (Y ) qwrefa
ofY, g a1 # 7w e g e ot
ot & St st fear ag aee s AE
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qv R g1 /I w1 A fAwE @
& off TH a1 § "gEA g T owm oA ur
aEde & A1 & & fag wser gem
& =0 Tt ez FHET 7 w=T 97 W
27 39 97 AT F7 ¥, w=A1 ¥ A
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s | fE weT wEEw ¥ ag fm
arret ¥ FT foar w@r #@w aga &
ady, AT FIG & | AT W #
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1 @y £, Wi IT Tl w1 oA =
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1 WFaT AT F AT T 9, TEFIAT
¥ AR aUEE & OAEIT 9Tl
ug agq wEA 2, w3 &1 F@ifEa
F13 ¥ o7 a7 #ow agET TR F
FTar & |

war ot 7wl fF owvaAT I
g1 g, FfET geErT e are § aur 5w
Y 2, 72 TE FagT | AT g
mAd ¥ F@roar fE asAm a1 A
¥t FrEAT AEF g9, 39 &0 AR
o 781wk € o oy are foay Hogw oA
FuT €9 g ) afew W FEERGE
FHET F7 fdiE ArdT 2 99 AT 9%
qIW AT FT AT FAT AT E E
Sfes gummrard 7 F9= fFar f oo
& qfvad= #t wew & 7 97 7 T
g1 for & A9 ¥ FERT T I AR
Al wr are feAr 70 oawg 7g 9@t
fo ®1 ag T 993 IF, WL AT A7
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ot 7T A1 TE A AwgaRA F o
FETFETT FT A1 A@ F IGH FAIA
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ATEAT T AT FIC A ZATU b
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ot 2w 7 w1 fadgas 1 fady fFar
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1 Sf & I w77 78T =g | & fRT
D.vision No. 21]

Bhadsria, Shri Arjun Singh
Chandra Shekhar Singh, Shri
Jha, Shri Shiva Chandra
Kameshwar Singh, Shri

SRAVANA 31.
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& AUE FE fF 8 A F19 618 AEY |

T dz § qur f& &8 fommem
gim P o g fr ool aoeve &
oEr. 9T 2 | 9AeE § OHmE 9%
fugsreomm 2@ & ag g fe s9f
afrge Eede # TIOEYE dgd F9 8
%] agd 0 frgwreaq faemm 1 &
aFal 2 % T F w4 97 IEng
7T 7 Wi A 1ar faeger gz 9 |
T aF qidi F1 agara § & @ 99
7@1 AT g | & Fgar g ow
¥ 492 #7 & a0ad F "ware 97 gfa-
fafues faar srx : #1d st wzefma
T FAT & AY fagaw T g e
F1 WTAAT ERY, WY gEAT gO O, U
T EIM AT AN FA A2 &, AAAAR
W1 F¥dE | AT A dqa & agar |

& WE&l & A9 § wwg we w6
g fadas a9 a9 FTA |

MR. CHAIRMAN; This being a
Constitution (Amendment) Bill, vot-
ing has to be done by division. The
question is:

“That the Bill further to amend
the Constitution of India, be
taken into consideration.”

The Lok Sabha divided.

[17.28 hrs.

Satya Narain Singh, Shrl
Sharma, Shri Yogendra

‘Shastri, Shri Sheopujan

Thakur, Shri Gunanand

NOES

Ahirwar, Shri Nathu Ram
Aga, Shri Ahmad
Ahmed, Shri F. A.
Babunath Singh, Shrj

Barua, Shri Bedabr~ta

Barupal, Shri P. L.
Bhakt Darshan, Shri
Bhandare. Shri R. D.
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Bhargava, Shri B. N.
Buta Singh, Shri

Chanda, Shri Anil K.
Chandrika Prasad, Shri
Choudhary, Shri Valmiki
Das, Shri N. T.

Dass, Shri C.

Dixit, Shri G. C.
Dwivedi, Shri Nageshwar
Ganga Devi, Shrimati
Ghosh, Shri Bimalkantj
Hari Krishna, Shri
Jadhav; Shri Tulsidas
Kamble, Shri

Kedaria, Shri C. M.
Kesri, Shri Sitaram
Khanna. Shri P. K.
Krishnan, Shri G. Y.
Krishnappa, Shri M. V.
Kureel, Shri B. N,
Laskar, Shri N. R.
Lutfal Haque, Shri
Mahadeva Prasad, Dr.
Mahida, Shri Narendra Singh
Malhotra, Shri Inder J.
Mandal. Shri Yamuna Prasad
Mane, Shri Shankarrao
Master, Shri Bhola Nath
Menon, Shri Govinda

MR. CHAIRMAN: The result of
the division is: Ayes—8; Noes—86.
The motion has not been carried by
a majority of the total membership
of the House and by a majority of
not less than two-thirds of the mem=-
bers present and voting,

The wmotion was negatived.

17.26 hrs.

PUBLIC UNDERTAKINGS (COM-
PULSORY APPROVAL OF AGREE-
MENTS) BILL

SHRI S. S, KOTHARI (Mandsaur):
Mr. Chairman, I move:

“That the Bill to provide for
compulsory scrutiny and approval
by a Central Authority of agree-
ments entered into by public
undertakings and matters con-
nected therewith or incidental
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Minimata Agam Dass Guru, Shrimati
Pahadia, Shri Jagannath
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Parmar, Shri Bhaljibhal
Poonacha, Shri C. M,
Pramanik, Shri J. N.
Qureshi, Shri Mohd. Shaffi
Ram Dhani Das, Shri

Ram Swarup, Shr

Randhir Singh, Shri

Reddy, Shri R. D.
Sankata Prasad, Dr.
Sayyad Ali, Shri

Sen, Shri Dwaipayan

Sen, Shri P. G.

Sehti, Shri P. C.
Shankaranand, Shri B.
Shastri, Shri Raghuvir Singh
Shastri, Shri Ramanand
Sheo Narain, Shri

Shiv Chandika Prasad, Shri
Snatak, Shri Nar Deo
Sonavane, Shri

Tiwary, Shri D. N.
Uikey, Shri M. G.

Verma, Shri Balgovind
Vyas, Shri Ramesh Chandra

thereto, be taken into considera-
tion.”

At the outset I should like to em-
phasize that I have brought forward
this Bill in a constructive spirit and
that it js based on my exeperience as
a member of the Public Undertakings
Committee.

The object of thig Bill is {0 ensure
that agreements which are entered
into by public undertakings are tho-
roughly scrutinised and approved in
their final form by a central authority
in the Ministry of Finance so that
there are no lacunae or shortcomings
left in the agreement which would
cause any loss to the public under-
takings.

It has been noticed in the past that
several public undertakings have en-
tered into agreements with foreign
collaborators or local parties and on
scrutiny subsequently by the Publie



